
central Administrative Tribunal, Prlncloal Bench
Original Application No.846 of 2004

New Delhi, this the 6th day of ADrll.2Cl04

"°" Hon -M *'• *3Wrwal, ChairmanHon ble Mr.s.K. Naik,Member(A)

Dr.R,u. Ahmad.
SF~5I. Shastri Naaar,
Ghaziabad-ZOl002

(ey Advocate: Shri M, K, Bhardwai)

Versus

Union of India a ors, through

1. The Secretary.
Department of' Aviish.
Govt, of India.
Ministry of Health » Family Welfare.
ked CtOSS BuiIding.New Delhi-i

i. fhe Joint Secretary
Department of Ayush,
Govt, of India.
Ministry of Health & Family Welfare.
Red L. ros s Bui 1di ng, New De 111 i - |

3. The Di r e c t or (A vus )
De pa r t me rrt o f Ayus h,
Govt, of India. ''
Ministry of Health a Family Welfare
Red C. ( oss Bui 1di ng, New De1hi i '

4. The Under Secretary
De pa r 11ne nt of Ay 11 ||
Govt... of India, '
Ministry of Health & Family Welfare
Red cross Building, New Delhi-) '

The Director (Incharae)
PLIM. CGO Comolex,
Building No.],Kamla Nehru Narwr.
bhaziabad-ZO]002

Q B..M E R(,0RAL )

ly--..Justice V.S. Aggarwal^^^^

••.Applicant

Respondents

The applicant has super annua ted on ,?l.3.200<i. on
21.I.Z004. he had been served with certain Articles of

the applicant states that
reply to the same has been filed.



\

,/dkm.''

Acoo,d.U„ to t.e iea, „edcoo„se:i, the c...oes
De,t,,„ to incidents of ,983 to ,990 and there i.
"--tee. ino.dioate de>a. in this: te,a, d. He atso otoed

-Ki have been t,-a,.,ed
With mcilafide intention,

'"S "Ot going into the otherof the aBDiioant because as already referred to
«bove. reoiv has been filed bv the applicant. Therefore.

IS for the disciplinarv authority to consider and oas-
an aooroptiate order as to whether this plea of t„e
appucant of inordinate delay in serving of the charge can
be a ground for not proceeding with the eng„irv or r,ot; it

"""" »^P'®^»ted if a sPeaKing order is pas.ed
time tlie .,ard ract is not gone into, further

proceedings n this regard should not be initiated against
t^e aoplicant. The said exe,c.se should be effected
Drererably within six weeks of the receipt of the certified
copy of tl,e present order. With these directions, the o.A.
is disDosed of.

%c^aik.
( S.KT~Naik )
Member(A) ^ V.S. Aggarwal )

Chairman

-e


